
National Human Rights Commission 
Bonded Labour/ Research Section 

 

Sub: Visit report of Dr. Vinod Aggarwal, Special Rapporteur, NHRC to Nashik Road 
Central Jail, Nashik, Maharashtra on 26th February, 2020 
 

 Dr. Vinod Aggarwal, Special Rapporteur, NHRC visited Nashik Road Central Jail, 
Nashik, Maharashtra on 26th February, 2020 to understand the living conditions of the 
prisoners and under-trials & to see whether rights of theirs are being respected by the local 
jail administration or not. The observations and recommendations that emerged from the 
visit are mentioned below: 

 
Observations/ Key Information obtained: 
 

1. Jail Infrastructure: 
- The jail building is very old having been constructed in 1927. It was once in the 

city’s vicinity but over time as the city spilled over to surrounding areas, the jail 
location has become one of the core areas of the city.  

- The jail kitchen requires necessary renovations with respect to flooring, 
chimneys and other necessities. There is also no dining hall facility.  
 

2. Jail Population:  
- The Jail is built to house 3178 prisoners and at present there are total of 3021 

inmates, that is, there is 96% occupancy. There is no significant overcrowding 
except in the case of women prisoners who are 82 in number as against the 
sanctioned capacity of 60. The per person space in most of the the barracks is 
less than 36 feet per inmate, as against the norm of 60 feet. Only 14 of the 48 
barracks have space of more than 36 feet per inmate.   

- A significant number of inmates (1295 out of 3021) are Under-Trial Prisoners 
(UTPs) and of the 1726 convicted inmates, 1703 inmates are undergoing 
rigorous imprisonments. They are being given employment but the wage rates 
are found to be low. 

- 15 UTPs have spent more than 5 years in the prison and 79 UTPs have been 
there for more than 3 years but less than 5 years. 

- Since the jail is occupied less than its capacity, UTPs from other prisons have 
been shifted here. However, the district police have failed miserably in providing 
adequate guard staff for sending these prisoners for court appearances.  
 

3. Health facilities:  
- Given the jail’s population, the jail hospital should have 160-200 beds, however, 

at present it has only 31 beds, and that too non-functional.  
- The OPD caters to 230- 270 patients with minimal facilities. The workload on the 

existing staff is overwhelming and visits by specialist doctors are sporadic.  
- Samata Foundation, a NGO, supports the jail administration in extending drug 

addiction and counseling facility. 



4. Personnel: 
- Only 287 of the sanctioned 392 posts have been filled. There are many vacancies 

in the posts of Havaldars, Subedars, Sepoys and guards. Only 7 out of 12 posts of 
Subedars have been filled. 24 out of 46 Havaldar positions are vacant. Out of 259 
positions for Sepoys, only 202 are filled. Overall 27% of the total positions 
remain vacant. 
 

5. Custodial Deaths:  
- There were 3 cases of unnatural deaths and 64 natural deaths in the prison in 

the last three years. The case of Danny Harpal Singh is pending with the NHRC 
and a magisterial inquiry report was submitted on 3/11/19. In some other cases, 
the magisterial inquiry has not been completed yet. Details of the pending cases 
are provided in Annexure 2 of this report.  
 

6. There is significant variation in visitation rights of the prisoners in comparison to 
other states.  Visits are restricted only to immediate blood relatives and that also 
after police verification.  
 

7. The State Sentence Review Board (SSRB) meetings are not held timely and there 
have been complaints of high handedness. Further, the amendment of Maharashtra 
prison rules has made furlough very difficult for the inmates. It is observed that 
there are significant inter-state variations with respect to these rules.    
 

Recommendations: 
 
i. Infrastructure:  

- It is recommended that the jail premises may be moved to a farther location and 
the present jail be used only until a new jail with improved facilities is built. In 
addition, a certificate of worthiness of the conditions of the jail building may be 
obtained from the appropriate authorities.  

- The kitchen requires necessary renovations and a dining hall facility should be 
built. 

ii. Employment of inmates 
- The wage rates for the inmates must adhere to BPRD norms and all those who 

are willing to work may be provided work. 
 

iii. Visitation Rights:  
- The restriction on visits and police verification of immediate blood relatives for 

visitation must be urgently re-examined. Uniformity of these rules across the 
country must be aimed. 
 

iv. Shortage of Personnel:  
- Vacancies of Havaldars, Subedars, Sepoys and guards must be filled.  
- The posts of Social Worker, psychologist and doctor also need to be filled 

immediately.  



v. The concerned administrative wing of the Commission must ensure that the 
magisterial inquiry report is filed positively within 30 days after the unnatural 
death. 
 

vi. An effort may be made towards ensuring uniformity in prison rules across the 
country under the guidance of MHA and NHRC, so that differences in SSRBs, 
treatment of prisoners regarding parole, furlough and visitation rights are not at 
great variance across the states. 
















































































































































































































































